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ORDER 

 
Per Dr. B. R. R. Kumar, Accountant Member: 

 
 The present appeal has been filed by the Revenue against 

the order of National Faceless Appeal Centre (NFAC), Delhi 

dated 22.12.2022. 

 
2. None attended on behalf of the assessee.  

 
3. We find that the ld. CIT(A) has rightly deleted the penalty 

levied by the AO on the grounds that the amount received by 

the assessee is an enhanced compensation on compulsory 

acquisition of agricultural land which is exempt u/s 10(37) of 

the Act. Since, the assessee do not have any taxable income, 

we hold that the penalty levied u/s 270A of the Act has been 

rightly deleted by the ld CIT(A).  
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4. In the result, the appeal of the Revenue is dismissed.   

Order Pronounced in the Open Court on 11/08/2023. 

  

 Sd/- Sd/- 

    (C. M. Garg)         (Dr. B. R. R. Kumar) 
 Judicial Member                                 Accountant Member 
 

Dated: 11/08/2023 
*Ajay Kumar Keot, Sr. PS* 
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